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 STATEMENT  CORRECTING  THE  DATES  OF
 TWO  NaGALAND  GOVERNMENT  NOoTI-
 FICATIONS  AND  CONSOLIDATED  REPORT  ON
 WORKING  OF  22  PUBLIC  SECTOR  BANKS

 FoR  975

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  DEPARTMENT
 OF  REVENUE  AND  BANKING
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEE):  I  beg  to  lay  on  the  Table—

 qd)  A  statement  (Hindi  ang  Eng-
 lish  versions)  corrcting  the  dates  of
 two  Nagaland  Government  Notifi-
 cations  laid  on  the  Table  on  the  2th
 May,  976  under  the  Nagaland  Sales
 Tax  Act,  1967.  [Placed  in  Library.
 See  No,  LT-278/76.]

 (2)  A  copy  of  the  Consolidated
 Report  (Hindi  and  English  vers-
 ions)  on  the  working  of  the  twenty-
 two  public  sector  banks  for  the  year
 ended  3lst  December,  1975.  [Placed
 in  Library,  See  No,  LT-279/76.]

 GUJARAT  AGRICULTURAL  LANDS
 CEILING  (AMDT.)  RULES,  1976,
 STATEMENTS,  NOTIFICATIONS

 ETC,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNASA-
 HEB  क्  SHINDE):  I  beg  to  lay  on  the
 Table:

 ‘l)  Ci)  A  copy  of  the  Gujarat
 Agricultural  Lands  Ceiling  (Amend-
 ment)  Rulas,  1976,  published  in
 Notification  No,  GHM-76-M-0i—J/
 ICH-073-70843-J  in  Gujarat  Gov-
 ernment  Gazette  dateg  the  3lst
 March,  976  under  sub-section  (4)
 of  section  53  of  the  Gujarat  Agri-
 cultural  Lands  Ceiling  Act,  960
 read  with  clause  (c)  (iii)  of.  the
 Proclamation  dated  the  l2th  March,
 976  issueq.  by  the  President  in  re-
 lation  to  the  State  of  Gujarat,
 together  with  an  explanatory  note.

 Gi)  A  statement  showing  rea-
 sons  for  delay  in  laying  the  above
 Notification.
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 (iii)  A  statement  (Hindj  and
 English  versions)  explaining  rea-
 sons  for  not  laying  the  Hindi  ver-
 sion  of  the  Notification.  [Placed  in
 Library.  See  No.  LT-ii280/76.]

 (2)  A  copy  of  Notification  No.
 G.O.  Ms,  293  published  in  Tamil
 Nadu  Government  Gazette  dated
 the  l4th  July,  976  making  certain
 amendment  to  tha  Tamil  Nadu
 Occupants  of  Kudiyiruppu  (Prepa-
 ration  of  Record  of  Kudiyiruppu)
 Rules,  1973,  under  sub-section  (4)  of
 section  4  of  the  Tamil  Nadu  Occu-
 pants  of  Kudiyiruppu  (Protection
 from  Eviction)  Act,  96l  reag  with
 clause  (c)  (iv)  of  the  Proclamation
 dated  the  3lst  January,  976  issued
 by  the  President  in  relation  to  the
 State  of  Tamil  Nadu  together  with
 an  explanatory  note.  [Placed  in  Lib-
 rary.  See  No,  LT-i28/76.]

 (3)  A  copy  of  Notification  No.
 G.O.  Ms,  448  published  in  Tamil
 Nadu  Government  Gazette  dated  the
 28th  July,  976  making  certain
 amendment  to  the  Tamil  Nadu  Land
 Reforms  (Fixation  of  Ceiling  on
 Land)  Rules,  962  under  sub-section.
 (2)  of  section  112  ०  the,  Tamil

 Nadu  Land  Reforms  (Fixation  of
 Ceiling  on  Land)  Act,  96l  read
 with  clause  (c)  (iv)  of  the

 a mation  dated  the  3ist  January,  97
 issued  by  the  President  in  relation
 to  thle  State  of  Tamil  Nadu  together
 with  an  explanatory  note.  {Placed
 in  Library.  See  No,  LT-282/76.]

 (4)  A  copy  each  of  the  following
 Notifications  under  sub-section  (5)
 of  section  60  of  the  Gudalur  Jan-
 man  Estates  (Abolition  and  Conver-
 sion  into  Ryotwari)  Act,  969  read:
 with  clause  (c)  (iv)  of  the  Procla-
 mation  dateg  the  3ilst  January,  i976
 issued  by  the  President  in  relation:
 to  the  State  of  Tamil  Nadu:  —

 (i)  G.O.  Ms.  i5  published  in.
 Tamil  Nadu  Government  Gazette
 dateq  the  Ist  060८७  1975.

 (ii)  G.O.  Ms,  258  published  in

 Tamil  Nadu  Government  Gazette
 dated  the  2th,  November,  1975,
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 (5)  Two  statements  showing  rea-
 song  for  delay  in  laying  the  abova
 Notifications,  [Placed  in  Library.  See
 No,  LT-i283/76.]

 v
 (6)  (i)  A  copy  of  Memo.  No,

 6772/VIII-2/76-2  published  in  Tamil
 Nadu  Governmnt  Gazette  qateq  the
 5th  May,  976  making  certain
 amendment  to  Notification  No.  TI-1
 No.  06]  of  965  dateq  2th  March,
 i975  issued  under  the  Tamil  Nadu
 Inam,  Estates  (Abolition  and  Con-
 version  into  Ryotwari)  Act,  963
 read  with  clause  (c)  (iv)  of  the
 of  the  Proclamation  dateg  the  3ist
 January,  976  issued  by  the  Presi-~
 dent  in  relation  to  the  State  of
 Tamil  Nadu.

 (ii)  A  statement  showing  rea-
 sons  for  delay  in  laying  the  above
 Notification,  [Placed  in  Library.
 See  No,  LT-284/76.]

 (7)  Gi)  A  copy:  of  Notification  No.
 G.O.  Ms.  634  published  in  Tamil
 Nadu  Government  Gazette  dated  the
 i4th  April,  976  making  certain
 amendment  to  Notification  No,  II-l
 No.  3987  (b)  of  97)  dated  the  7th
 Saptember.  1077  issued  under  the
 Tamil  Nadu  Agricultural  Lands  Re-
 cord  of  Tenancy  Rights  Act,  969
 read  with  clause  (c)  (iv)  of  the
 Proclamation  dated  the  3ist  Janu-
 ary,  976  issueq  by  the  President  in
 relation  to  the  State  of  Tamil  Nadu
 together  with  an  explanatory  note.

 (ii)  A  statement  showing  rea-
 song  for  delay  in  laying  the  above
 Notification,

 (8)  A  statement  (Hindi  and  Eng-
 lish,  versions)  explaining  the  reasons
 for  not  laying  the  Hindi  versions
 of  the  Notifications  mentioneg  at
 (2),  (3),  (4),  (6)  and  (7).  [Placed
 ध  Library.  See  No.  LT-i285/76,]

 (9)  G)  A  copy  of  tha  Annual
 Accounts  (Hindi  and  English  ver-
 gions)  of  the  Tamil  Nadu  Warehous-

 ing  Corporation,  Madras  for  the

 year  1972-73  together  with  the  Audit

 AUGUST 30,  976  Papers  Laid  496

 Report  thereon,  under  sub-section
 (l)  of  section  3  of  the  Warehous-
 ing  Corporations  Act,

 with  clause  (c)  (iv)  of  the  Procla-
 mation  dated  the  3lst  January,  976
 issued  by  the  President  in  relation

 to  the  State  of  Tamil  Nadu.

 (ii)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above
 document,  [Placed  in  Library.  See
 No:  LT-286/76.]

 INDIAN  TELEGRAPH  (7TH  AMDT.)  RULES,
 976

 संचार  मंत्री  (डा०  शंकर  दयाल  वर्षा)  :

 अध्यक्ष  महोदय,  मैं  आ्रापकी  अनुमति  से  भारतीय

 तार  अधिनियम,  i885  al  arr  7  की

 उप-धारा  (5)  के  अन्तर्गत  भारतीय  तार

 (सातवां  संशोधन)  नियम,  i976  (हिन्दी
 तथा  अंग्रेजी  संस्करण)  की  एक  प्रति  सभा

 पटल  पर  रखता  हूं  जो  दिनांक  26  जून,  976
 के  भारत  के  राज पत्  में  अधिसूचना  संख्या
 सा०  सा०  नि०  933  में  प्रकाशित  हुए  थे  ।

 [Placed  in  Library.  See  No.  LT-
 1287/76.)

 NOTIFICATIONS  UNDER  ESSENTIAL  COM-
 MODITIEs  ACT,  955

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  I  beg  to  lay  on  the  Table
 a  copy  ‘aach  of  the  following  Notifica-
 tions  (Hindi  and  English  versions)
 under  sub-section  (6)  of  section  3  of
 the  Essential  Commodities  Act,  i955:—

 G)  The  Delhi,  Meerut  and
 Bulandshahr  (Milk  and  Milk  Pro-
 ducts)  Control  Order,  1975,  pub-
 lished  in  Notification  No,  S.O.  200

 (E)  in  Gazette  of  India  dated  the
 6th  May,  1975.

 (ii)  The  Fertiliser  (Control)
 Seventh  Amendment  Order,  1976,
 published  in  Notification  No.  G.S.R.
 759(E)  in  Gazette  of  India  dated  the
 9th  August,  1976.  [Placeq  im  Lib-

 rary.  See  No.  LT-288/76.]
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